363 5. C. & 5. T. Commissioner's
Report etc. (Ms.)

[= 73w fewnz mwi)

f& @ gmeqn & aga & srafawar§ sy
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ARREST OF MEMBER

MR. CHAIRMAN : I have to inform
the House that the Speaker has received
the following telegram, dated the 9th Augu-
st, 1970, from the Sub-Divisional Magis-
trate, Supaul;—

“l have the honour to inform that
Shri Gunanand Thakur, Member,
Lok Sabha, has been arresited at
7A. M. on the 9th August, 1970 at
Kariho under Sections 107/114, Crimi-
nal Procedure Code in execution of
warrant of arrest duly issued by Sub-
Divisional Magistrate in order to
prevent breach of p:ace in connec-
tion with forcible occupation of land
in village Kariho. He is at present
lodged in Supaul Jail,”

MR. CHAIRMAN : Now, we shall
take up the balf-an-hour discussion.

SHRIR. D. BHANDARE (Bombay
Central) : Before you call the hon.
Member Sbri E. K. Nayaoar to raise the
half-an-hour discussion, 1 think somebody
must be called on the earlier subject relat-
ing to the reports of the Commissioner for
Scheduled Castes and Scheduled Tribes,
50 that be can continue tomorrow.

SHRI KANWAR LAL GUPTA (Delhi
Sader) : It is Dot necessary.

MR. CHAIRMAN : Is it necessary ?
Shri S. M. Banerjee will speak. His name
is on the list.

SHRIS. M. BANERJEE (Kanpur):
Mr. Chairman, Sir...

17.31 brs.

HALF-AN-HOUR DISCUSSION

ALLEGED INVOLVEMENT OF KERALA
MUBLIM LEAGUE IN SMUGGLING
RACKET

MR. CHAIRMAN : The House will
now take up the half-an-hour discussion on
points arising out of the answer given on

the 2%h July, 1970 to Unstarred Question
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No. 123 regarding alleged involvement of
Kerala Muslim League in smuggling racket.

SHRI SEZHIYAN (Kumbakopam) :
I rise on a point of order on two grounds.
On the Order Paper, I find :

“Shri E. K. Nayanar to raise a dis-
cussion om points arising out of the
answer given on the 27th July, 1970 to
Unstarred Question No. 123 regard-
ing alleged involvement of Kerala
Muslim League in smuggling racket.”

As per the answer given to the question, it
i« only the son of the president of Kerala
Muslim League who is involved. 1 do not
know how the entire party could be invol-
ved because of an individual.,,

SHR1 EBRAHIM SULAIMAN SAIT
(Kozhikode) : 1 support it.

SHRI P. GOPALAN (Tellicherry) : He
is expecied to support and he must support
it.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) ; This question cannot be discussed
here whether the Muslim League as & party
is involved or whether it is one individual
who is involved. It depends upon what has
been written by my hon, friend.

SHRI EBRAHIM SULAIMAN SAIT :
I protest against this. (Infe:ruptions)

SHRI SEZHIYAN : By this shouting,
they probably do not want me to raise this
point, If they want t0 shout me down it is
all right. Loudness which lacks logic may
win, But my point is that even in this
very House, very many questions have come
where Chief Ministers' sons have besa in.
wolved and even the Prime Minister's son
was iovolved in something, but oa that
ground we cannot brand the entire party to
which the individual belongs as involved in
it, bacause the case is against an individual
only. So, why should the entire party be
brought in ? One may not agree with the
party and one may not be a member of the
party, but that party has got a place in this
House. Unless and until the entize party is
damned, why sbould it be involved in this ?
In the reply given to unstarred question
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No. 123, it has been statod that investiga-
tions are going on. When investigatioas
are goiog on and the- police is scized of the
matter and is sub judice how can we discuss
this ? (Interruptions) 1 may be wrong, but
let me be aliowed to have my sy.

MR. CHAIRMAN : Order, order, Let
him bave his say.

SHRI SEZHIYAN : Is it proper to
prepare the agenda and give a caption to
the question itsell as ‘alleged invalvement
of Kerala Muslim League in smuggling
racket’ while in the body of the answer tbere
is reference only to the son of the presidest
of the Kerala Muslim Lesgue 7 Can the
entire party be dragged into the picture
and named when the case is agaiost am
individual only ? Secondly, when investiga-
tions are going on, is proper for the
House to g into this matter ?

MR. CHAIRMAN : The quesion was
answered, The question was having the
title *Alleged involvement of Kerala Muslim
League in smuggling racket’,

SHRI SEZHIYAN : That caption itsself
is wrong.

MR. CHAIRMAN : This question was
admitted.

SHRI EBRAHIM SULAIMAN SAIT :
As unstarred question and pot as starred
question,

MR. CHAIRMAN : And the reply
was also given. the hon Member is seeking to
raise the half-an-hour debate also under the
same heading. So, there is no point of order,
As regards the point that It is subjudice,
1 would like to submit that it has been
admitted, and 1 have to allow him to speak,

SHRI E. K. NAYANAR (Pll.hﬂ) H
Smuggling racket business in Jodia is an
easy way of accumulating black money and
it is increasing year by year. More than Ras,
3 thousand crores black money is collecied
by big busiessmen in India, Regarding
smuggliog ia lodia | am quoting a repart
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which appeared in the London Times dated
May 30, 19t9, which says :

“‘From a small country like Dubai, it is
reported, every year fifteen crores dollars
worth of gold ¢o ning into India through
smuggling channels.”

It affects the Indian economy and resuts
in inflation and price increase and creates
an economic crisis. If it is allowed to conti-
pue, India would become a smugglers’
paradise,

Due to this smuggling racket, more than
Rs, 500 crores are coming in the hands of
big businessmen who make the profit. This
money is spreading as black money and it
comes to more than the Indian reveaue.

Dr. B. R. Shenoy, the well-known
Director of the Economic Research Centre
has published an article about black money
in a journal dated July 18, 1970. There he
says :

“A study published in the Bank of
India Bulletin (March 1963) states that
smuggled goods are insured against
confiscation. The premium currently is
placed at 12-1/2 per cent, The amount
of the confiscated smuggled goods in
1968-69 was Rs. 21.06 crores. If we may
assume that 5 per cent of the insurance
premium is set against confiscations,
the total smuggling traffic during the
year may be about Rs. 425 croses.”

Not only this, The smuggling business
is increasing year by yecar, Now the Ma'abar
coastal area in Kerala State has been turncd
into a smuggling centre. An international
smuggling racket centre was established in
the coastal belt of Malabar with the help of
some Muslim League leadzrs and financiers
and some top big busin=ssmen. I am goiog
to deal with the Calicut smuggling racket.
But before doing so, 1 want to say that the
Finance Ministry is not seriously interetsed in
uncaribing the smuggling racket. I "got some
information from the Miaistry. One was in
reply to my unstarred question of July, 27
where it was said that the ‘offices were
searched by the officers of the Customs and
Central Rxcise Collectorate, Cochin on May
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26, 1970 in Calicut’. The search took placs
on May, 26. But 1 received a reply on
August 6, 1970 from Shri J. D. Chatterji
which says: ‘The Preventive Circle was
directed to search the premises of the
particular firm on 27th May'. Directed, The
contradiction is evidsnt. That is why | say
Government are not taking a serious inte-
rest in unearthing the smuggling racket in
the coastal area. This is confirmed by the
two contradictory reports.

On May 26, the residence of Syed
Mohammed Bafakki Thangal, who is the
son of the Kerala Muslim League leader,
Bafakki Thangal, and busioess premises
were searched by the officers of the Central
Excise Collectorate, As a result of search,
an empty cloth jacket with pouches and a
cloth belt, bo:h of the type generally used
for tramsporting contraband gold, some
tetron yarn and tape recorder tape and two
gas cylinders etc. and certain incriminating
documents were discovered. It is reliably
learnt the ioformation of search would
reach some League leaders through the
carrier system of some officials. Circumstan-
ces and non-seizure of more valuable things
from Bafakki’s house shows that the infor-
mation about the likely search of his house
reached them well ahead of tim+ which
enabled them to remove all the other items
from the residence of Thapgal, 1 have a
doubt whether any search was actually
conducted at all or, they were satisfied since
they got the account book as a reward of
search. It is said by the son of the Muslim
League leader Bafakki that the Key of
almirah was not available there and was at
Trivandrum. Do you know who kept the
key at Trivandrum ? It was in the pocket
of Bafakki Thangal, Muslim League leadsr.
Shri Balakki's two close relatives are in
Arabia. Obviously, it is through them the
goods are coming to him. I understand that
the DIG of Police at Calicut came in
gearch of Assit. Collector of Central Excise,
Kozhikode, obviously uoder direction from
the Kerala Home Mlaistry which was under
Shri C. H. Mohammed Koya, another
leader of the Muslim L-ague and disciple
of Bafakki Thangal.

I would like to say that the Muslim
League was involved in the whole smuggling
racket. During May last, the Customs
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netted Rs. 24 lakhs worth of smuggled
goods in Kerala. In all these rackets, there

is no doubt the Muslin League was

involved.

I am coming again to the Bafakki's case,
Mohammed Bafakki was questioned again
in the second week of July in connection
with another raeket pf Rs. 4 lakhs; it shows
that the racket is continuing without any
break, because of the help given them from

people at high level. The government
machinery is not helping the officials, The
special customs preventive officer was

relieved from the addiiional duty on which
he was kept before the search, According
to the Central Government, he was neither
associated with the handling of the informa-
tion, except searching the premises, nor
was he actively associated subsequently in
investigation. The search conducted in the
premises of Bafakki was on May 27th, the
other one was on May 26th, and the special
Customs preventive officer on additional
duty was taken away from him on July Ist,
1 do not know how many places were
searched by this officcr during this period
and what are the activities entrusted to him
and the result of it

One Dawood, accused in another racket
bad given a statement to the authorities in
which he said that it is for Mohammed
Bafakki that he had brought the goods and
even previously brought it three or four
times, It shows that Bafakki is an establish-

ed smuggler.

The ruling Congress is not serious about
unearthing this smuggliog racket because it
has been aligniog with the Muslim Leags in
Kerala for the last one year. Even now,
they are coming to some arrangement in
respect of some seats, Shri C. Subramaniam
js in Kerala talking with the Muslim League
leaders to get some seats. Because of this,
the ruling Congress Government is not
taking any serious steps to unearth the
biggest smuggling racket.

1 would like to draw the attention of
the House 1o the reported news in the Bliz
of May 9th, 1970 :

«The smugglers' gang is alleged o
have incronatio conneclions, & its
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Kerala link being a top Muslim
Leaguer. To his house the son of a
former Union Finance Minister re-
portedly paid a visit last year...,,.
““The Launch Mumtaz captured near
Bepoor Port had Rs 4 hkhs worth of
foreign cloth. The same week the
customs used Mumtaz to capture the
other foriegn launch mnear Azhikial
carrying Rs. 10 lakhs worth of nylon
yarn, Japanese (extiles goods and
elcctrical equipment plus the American
made revolver. The revolver and
cartridges were in a red bag bearing
the label ‘made in Pakistan’."

The case of smuggling in Calicut has not
been well investigated, If the Government
is serious about it, a through investigation
is essential. But [ think the Government
are not taking any serious view because of
the alliance of the ruling Coogress and the
Muslim League for the Kerala elections.
If the Government takes strong stops against
the smugglers, the Muslim League will break
away and the scats in the Assembly of the
ruling Congress will be reduced. That is
why they are not taking keen interest, I
would like to know from the Government
whether Government takes a serious view
of unearthing some of the big business
people of the League in the smuggling busi-
ness operating in Malabar Coast, and if it
is seriously interested, what steps it is taking
against smugglers.

it e mrest (ggE) et
St, Wrza F1 A frarad gar w919
gfeas v & I AT WA A
gatm § 5 ag aXeR W a9 anal #
qEA PR & ar W a7 fee ¥ gdr
SFIT F GTST T AWM F GG FT 9AWL
¥ g & 1 9@ gfeaw a w1 w9 gwr
a1 HeNg & W wa A7 A9 gieww oo
dZr Y @ § 9% v H N WG A
Wy

wafa wgiwa  weA o, ¥T
W& ¥ geafaa @)
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st wwrrET wrest & T oW &
Frafeaq AT FgAT AZAT § | SAL AT
F WL N FIAT GHHT G FC @ &
7z 7@ gsoa & fadly weivig gfeew
farwaframan & gogewfa, =t werarae
S o AR fE qr—=i i ggEE )
afea 9t aig & fadw & & wgar =gar
g ag ag fr oigh 9o WA & W
gfesw Al 7EY @1 @Y sA¥ grafa G
BT T Gy AAfAy AOEId, THIHS
TEATHY, TUARIGH GUeHIA, TH NFIT I
qY | ¥feT o8 G5 & 97 F 9| HI-
1 ¥ g9 I F7 T 91 W § | 5EY
@ gwar g & e rgfmwdm ¥
a7 wEve ¥ AifF g7 Aawl ¥ FIw oFw
@ ¥ W gfean i 3974 97 I9F MeA-
a1 A 9T W@ E 1 WA ggEr qdaq
EIETETE FIWRAA F =T gur gt 5
€ #9 gaeAt A faw w7 % g @3
#fe 9 arw & Fga1 Wgar g ag 98 5
& 919 a7 #gf § war & 7 I 9
ruzigftn AT A AT awig N fF
wifgt % 99 qar Fgl FwEr d 7
Fg WAHT G dwew § forad st
aeeTe At g g § 1 ag s o
fs gast aog & qw &1 fareE g Wk
o fFT €8 TR AT TEE W § G
€1 7 §AMC FTAT IET &1 WA ATT
gl § @ v e g 5 sn ¥
&9 50 qrevde #) G 9T gNT qE A7H
W1 ST I9H GATU AgAM & agl 9% 9
W sg@w fRar W & F AN
HEFAE TEATEA AfF wie  gfowar gfeaw
& & weqw § I AT X WA F q7-
WIE OTH ¥ OF amE aRifed g
§ i oTRT UF awas wEfaa gwT &
foedi agia foar § fo wrardY & feam
¥ Awfal & geawdl 81 sfafafeea
foear wifgn ar A gaTa @@ w14,
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T IFT ggEW F4 | WX gl
FHFT A AT § fowy & w@i o e
T wrear g | AfFw S @ & fadw
®q ¥ F7AT AT g Ag 4 1% fegeq
¥ 59 a9y w9 gierw @ w1 §asA
FE! W ST @1 AT A qgt ¥ glemw
& & fewe 9 gawT g9 safed wuz §
w17 § I ¥ | qarfE mi w7
f& & asow Faw @ 79 afew wlaw
W gfemn T F wemw & 9w
W # gfesrw At £ o1 dar W ver @
ag 892 & fFar fee & s @ e
&1 TEHT AN FIF § AL I9Y ) 797
& &1 qa1 wT & 6T ¥ 5@ quwafas
& ® @3 W & faw fzmr e
@R E Rl ¥ oafz & owg ar
g Fg, 9% § f& fowmea & a
AU A ogEAR ST oA owoq
ST R W@ R AR WU F AR WA
TAYIWHA @RI I arg
Far o7 @7 § W% 9E & gfeew A v
qew a9 @1 & 1 K qgr W@ g fw
ag @ A GO A AW A § ar
gy ?

§EQ @a & 78 wmar wwgar g fe
aTeT gfemw in &1 aTeweifas dwsw
oAdT & ar agY ? waifs i ¥ fafaees
ot @ifeds &1 w1 @ f gfeawr o
areEifa® §0aT A & 1 &fwa o §y
T& HAT9G 1 §3F A A 7T A ww
f& gfesw v anwfaw @ 1w
Fagameamdar e F 3w &
frmoa &1 7T wsaTw oy @ sEE A
g g fe ale §1 ag & g qwe A

& g fear oy anfs 2 Y fawfo &
TETAT AT qF |

it Aot giwe awi ¢ wwfa aEew,
& gt oY %1 e 30 wiw & fggmm
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Twa § wwifd @ s T W
wTHiET FT A1E@T§ -

“Kozhikode : Six persons manning
a foreign motorlaunch identified as
Pakistan patronals were taken into
custoday following the seizure of ten
lakhs worth of consumer goods from
the launch by a customs party of
Azhikal port of Cannanore district.”

& o & f5 oifsem gfeaw o #1
arE o1 & | R gfeaw @ T e ar
wEE qIfRET A A giar | A7 fag gw1e
gfeaw @ ¥ § &9 T G 8, IA¥
eqifegd 19 qrfeeam & Avdew o
gzt sF aEFdt s & mfrw @ @
&\ Horaar srgan g ofesara & ot
Avrew Azt oFF A7 § s o gfew
AT ® FE qraeyg q@r T g ar agy ?
T qUAT AT g /1 I8 WY § §ER
Y #gr AAFD 7

@ a1 ag & fF e &Y aw
¥ F awew ¥ FI oA wvfE oA,
1969 ¥ =T 7%, 1970 aF 24 FAT 73
g & wfies yz9 9% 7q faqd s
FOT 51 q1E &7 @A, F FAT 40 A1
¥ ufeqt, 6 $0T 4 om@ & o9 Hfaww
1T JTFY FFT {IATT 97 | TN WIATT 9%
ag Tt wgr @ a1 fF FF FOF U A
qi= @ AT &1 AT T SHAT
2| ey ok form, =it o s A
forsT Traww araf & wfes § o fama
W gray § wfas I@AS g, FER
wod oF a5ew ¥ wgr ¢ fr gw omfaw
F s ¥ 4T F9T 2 I wAT
Ty aT @ g A KA AN Sy
qeT rEar g fF s o Aty s
faarar § fogw! 258 QAo W &A% 71
fawre & fog 9o qa@ # ez &
€ ¢ I war gg Wt wkw fear mar §
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fF wgt a% omfan & snare 1. g8
t Swd oy sy A gy € I AR
frwrar s #=ifw o 9 w1 q1U A
qdr g ?

nide ¥ gy fam qg¥ ag faem
frar ar & ot aeFc s ¥ e
faeit & @& gaa, wgt & aaw AT g,
g, wgt § TT A gifaet aikg
T §, A=A gears W { g A
frovew feaddiz g ¥ @ Wk
gt g g wifewewr qewdl &9 9T
awT T, aqr gt ¥ aFC A TEH
ST wedl §, TEE qEY 9T qwA
&1 wifew &34 & smAar sgan § e
T I8 wFaA § 941 aF g9 fEar

garE ?

st W™ qov ¢ emfEn w1 aa
WY s %z avaf QAT 9t | Wy
gaT sfawa safan &1 oy 3w & g
AT & 1 AT F7 F gfean o &
o g ffet mE & 99 & @z |
WIS WG § aTFT FT §7% $<H a9 947
g fogd wre gfeaw & & ag dger
forar ar f gw are 2w & v & wrerd
e W AT afafafaa’ w1 agrdd
il mfeze ®t sz 5 g @
ffrest wifey s aver & vw fafred
¥z w1 % gw w0 g ot @ fE
gfem i feft ag & g fafae
a1 St . afw gfew fawrr sad
g ¥ mrane o eafan Fafa @
foaqer d&T. ®uTAY O AFAT &Y, FHIGT
AT W) I GY F AR AW v A
wreTd et arg ) ¥ geem ag § fe
womafanr ¥ frgy @ " AgA ¥
gfeem str 7 dwwm qta w47 @
wrear foar § 1 a8 uF safey v aa A€y
g dwr fFAIMmAAST G cad
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o #r owg Y § o9 ghew W &
¢ wifeg AT § AR TEw S dwISe
T oo afsasdar g 5 gfew
& oo @ qrdt o ged mfaw 3 aad
¥ Heam wrgd ok g ¥ we 9@
¥ FT 4T OFET 4T, I9F A1y foa-
#C ¥ gfemw o & oY T §, w9 AW
@E Tt ¥ wema ¥ A A ag
T § | A% A9 Ay AL AEAr
g 37wy frawx T gfemdm &
afgwrdt e &1 Fm w1 @ E)
TEA qrg" 1963 # oF TE F 7RI
JAT F7 T8 $W & g8 w97 AF X
¥fF v S OF WEHEAEA TEel
T4 & ¢F FAT FY | G1F AT § IA®
a1q e w08 w9y &1 et avag
¥ fugz Sree we ¥ § @ & o &,
agt ag wem o @ mfeew o W@
fewett, Fere wew wifz F foargas & @
o gy F@emd @
FOT Ty ater Sro WX g #EET
wre afeaw vt & 9 fag T @ agt
¥x & w2 ot ¥ IR A a1 FO
fis 3% gomY 9T A7 WA, 9g g9 fewee
w3 & feafs 3 sr g fFm wwix
= GLFTC F 9N Few A fwar o,
W qTE IAFT &0 & | T &y §
o I gAer AT § ad o fw
Fg R TCHT T X | W FAT Y
¥ Wt o A gfeew fiv ¥ fewe
9T UET-NET ¥Rl & qedAz & fag
o g T Y ¥ AR WY Ao gre F
F A o a@ ag A femde w7
feaft & 2 o™ 9/ F ¥ F A
Lol i

W Eot ¥ K qgr g § e o
og &Y § 6 98 fa agd ¥<w & e

AUGUST 10, 1970

in smuggling racket 376
(HAH Dis))

o freraraT 7 gww we A fed
fadt fs ¥ a1 o'z gric o@SE
Faw H ok gfeaw @iv oA ¥
famiw Fr§ FTarg w7 AR AR § 7
# 7z faerrd & a9 wg @ § A
arga g {5 ga ot gast 4% %3 wua
AN Y 97 e H A H ag w9
fd IaF! Tt FT A1 AT @ FE@ A
A T FTH TE 1 FIA F AT T
ag fadt adf faet 5 =gt 7t gfem
#@ emaw ¥ ara fast gf &, sw
T G&T AT Y AoGgT FIA X AT @I
¢, wafee dw o & of@ & saa
fircgamdy €Y &) wwdY 8, ag wafam ==
Tl andt & W @ arey e & gfew
T T SFTC FT FAW T4 F2 A6 T A
wmafa & A @ §, ey fasg wri-
aré & @ | ?

i & wafram fo @O @AW W
gramaz ad & 5 ¥ awwe A @
Hqfeww F7 FT HAY 47, ITHT ATH W
i & qErfusrd ¥ § s ama
g st gfem S £ a7 ¥ A N
TERe A & At @ 7 A ag o 5
a8 & fF Trawes @l AT Fg Fiteg wTA
o1 foawr m=i & 3 o o wwfEw &
&9 ¥ orar & Wk A1 AT A wE
¢ van fa at &1 1w G i ¥
W@ R 7w g o agt T @ e aw
%1 &1 gfew # rhfees s faar mr
o agt gfem i ferm i R f
e & faens ag :1&amg §1 8% ?
T g fafaedt gr o & woi F o
ot | 99T oz wtaT foge 9T F @
AT AT 1 FEE WK I afd gal
qW @ S g W SwIar 9 @
Iud wf aw wfaw &1 W W ¥ 3y
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Jo Fo F AR M § TR QT wA [
AFY & fod §22 ¥ 35 uwat LoEw
¥ ar Yeg e & a1 o o wo ¥
T Xorlt aifw ag F1dEr = A% ?

SHRI §. KUNDU (Balasore) : Circum-
stances connive to make certain fellows a
strange bed.fellows. Here is an occasion
where Jan Sangh, CPM and Mr, Pakash Vir
Shastri have become strangebed-fellows.
(Interruption).

18 brs.

What | strongly disapprove of, and 1
want the entire House to stand with me, is
the sinisier suggestion contained in this. We
want smuggling to go. Smuggling should
be totally checked. But the way in which
these things are projected, connectiog the
son of somebody as of the Muslim League...
{inurmp-' ions)

SHRI P, GOPALAN : You must know
that he is the son of Thangal.., interruptions)

SHRI S. KUNDU : I can understand
CPM behaving in such a manner because
generally they do mot have any credence
for values., But I capnot imagine Jan Sangh
and also Shri Prakash Vir Shastri to sing a
chorus with them,

SHRI K. LAKKAPPA (Tumkur) ; This
smuggling has conotinued since the EMS
regime...(Interruptions)

SHRI S. KUNDU : I can imagine Jan
Singh projecting certain views...

MR. CHAIRMAN : Kindly ask your
question... (inferruptions)

SHRI S. KUNDU 1t This smuggling
and foreign money are not confined only
to the Muslim League or Muslims. Smuggl-
ing is indulged in by Hindus, Muslims,
Christians, everybody. It is not confined to
one Shri Mastan, There are many others.
There are good Hindus like Tejas
who are the great racketeers in this
country. 1 bope Shri Gupta will not take
cue from some people and give this sort of
projection, I would like 10 ask
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the Minister whether this smuggliog started
after the EMS Ministry resigned or it was
there during the CPM regime, when the
Muslim league party was there in the
Cabinet, and whether EMS had written to
you a number of times drawing your atten-
tion to the activities of Muslim League and
that you are ineffective and that you are
not taking any action. Unless you give a
categorical answer to this question, cloud of
suspicion created will not be cleared.

We have been demanding that there
should be a thorough discussions about all
foreign money, be it KGBor CIA. But
you are not coming forward for a discussion.
That is the only way to purge the entire
body politic of our country from corruption,
I know that smuggling is nol confined to
Malabar. Crores of rupees worth of
smuggling is taking place in Bombay and:
other places and the government is thorough-
ly ineffective in checkiog it. This matter
has been taken up a number of times. It
is true that some of the officers, some of the
people in very high positions and some of
the Ministers are also conniving at this.
I want the Minister to lay out specific steps
which they have taken and which they
propose (o take to stop smuggling.

MR. The
Minister,

CHAIRMAN : hon.

SHRI EBRAHIM SULAIMAN SAIT 3
Sir, may | have an opportunity......
.. ...(Interruption), It has a direct bearing
(fmermpuon) .

MR. CHAIRMAN ;
not there ..(Interrup:ion)

Your name js

SHRI EBRAHIM SULAIMAN SAIT :
All the facts have been challenged... ..,
(Interruption),

MR. CHAIRMAN : Let the Hon.
Minister reply...([nierruption).

ot wier qaw (arwim) o wwrefy
agEg, fam /vl & & § qwwrw Wy
T § 3AR \ve A wifge, qatag aga
TR T G | WA WOX ATX AT AG
fwar, &Y =T W Y @ 1 fare ot
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[t wfr ]

& qI ¥ w7 W4T ¢, SaF wfatwfadi w1
waAl qTa FgA w1 WiH7 T "Aifgw | R
I & M F §g Fr 4w gar, ar §
ot FATE T w1 oAwE ] FT AN
g7 & fag wgar 1 wig @ o WA
ot qgf & ?

MR. CHAIRMAN :
not there.

Their names are

SHRI AMRIT NAHATA (Barmer) !
It is not fair.

st wfr syaw - garafy wdea, s
wifie Qe §, EE woAr qwmE A
wYer &=r ifge | 5@ 93A ¥ wuAl gwrd
T & gF T OF TTET FY g A0fRQ )
1 wiATg geel &t @idf £ w3 fear
T §, tofwe gAs mwodt ara azq &
gy @A F1 AFT g gm A ¥
QR T FY IFAT FW §, AEFT §A QA
qAAT gxeay & fay, S EsT #uFy §)

wwaf AgwEw ;o & 0w F
faremes TR FYET g, A e fer g

et 1 N IS WL T |

Ten Members, including Shri Muhammad
Ismail, Shri Sulaiman Sait, Shri Shiva
Chandra Jha, Shri Bal Raj Madhok, myself
and Shri Gopalan, had also indicated their
desire 10 participate in the discussion. A
regular ballot was beld and out of those ten
names four have been balloted out. 1
cannot permit any other
(Interruption).

ot f yaw W B @ Q@
WAEY & AU A FEr AFAT, @Y ¥ qgAT
safier g, S o1 FAF TF W) AN
&7 wiwr &% F AT 3

MR. CHAIRMAN : There are othe_r
methods open to him to explain his posi-

tion,
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sit oifr waw - @vrafa W@, W
&AW Farq FY wfassr & 9y 1 fag
ol oT w7 43 §, a7 gy & afgwry
FT W FET AT ITH TG AT FAT
JAFT FA T & | A WIYET gfETd 8§,
IAY gH I¥EIg & fF wro A &3

MR. CHAIRMAN : There is no ques-
tion of appealing to my sease of justice.
1 am guided by the Rules,

ot qifer waw : ®ew TEA A T
gl gl & g9 g fRam ST
Tifgw w1y A W dfww, @t a7
#a0 f o9d =g =% fear 20

MR. CHAIRMAN : The Rules bave
been framed by the House,

1 cannot violate them.

SHR1 M, MUHAMMAD ISMAIL
(Manjeri) : On a point of order, Sir. In
the ballot our names have not come but there
have been references to us personally and we
have been charged with so many things by so
mapy people. We must, thercfore, be given a
chence to explain the posilion ourselves.
When we are here and are obeying you by
sitting here, he says that we are sitting here
because we have no answer to all the
fabricated things that they are imagining and
the atrocious things that they are saying.

AN HON. MEMBER :
story,

Cock-and-bull

SHR1 M. MUHAMMAD ISMAIL; There-
fore we must be heard, even as a matter of
personal explanation. It is only fair under
the parliamentary procedure that we must
be heard. 1 will refer to some of the
things that bave been referred to here.

MR. CHAIRMAN : Kindly rasume your
seat now, 1 have heard you.

SHRI M, MUHAMMAD ISMAIL ; 1
have not come to the point.
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MR. CHAIRMAN :
your seat,

Kindly resume

SHRI M. MUHAMMAD ISMAIL1
You must do justice when you are in the
Chair, You must not allow those atrocious
charges to go on record without any say
from us.

MR, CHAIRMAN : We have been
having these half-an-hour discussions for so
many years in this House and are guided
by czrtain rules, The rules are that hon,
Members, who wish to participate in these
balf-an-hour discussions, give their names
and a regular ballot is held. You have
other means and avenues to explain the
position and the reflections which have been
cast against you or your party. There are
other methods open to you. But | am
bound by the rules which say that omly
those Members whose names secure & posi-
tion in the ballot will be permitted......
(Interrupiion )

So, I am sorry. The hon. Minister.

SHRI SHEO NARAIN (Basti)1 On a
point of order, Sir. The hon. Member Shri
Kundu said that some Ministers are involved
in smuggling. 1 hope, the hon. Minister
in his reply will give the names or I would
request the hon. Member Shri Kundu to give
the names,

MR. CHAIRMAN : There is oo point
of order. It is his discretion.

SHR] K. LAKKAPPA : On a point
of order, Sir. Regarding Half-an-Hour Dis-
cussions, we are guided by certain rules. But
today a peculiar situation has arisen because
certain asperons werc cast ageinst certain
Members of this House who are present here,
their Party and also the Ministers. The
Members who were attacked belong to the
Muslim League and they are present in the
House, You have also said that an oppor-
tunity to explain their position under the
rules will be given to them. Now, the
Half-an-Hour discussion will be over.  An
opportunity should be given to them right
now to explain the facts. The Chair has
got an inherent discretion to aliow them to
explain the position. Wo condemn smuggi-
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ing; we condemn such things. We should
know whether the thbings that have been
said are true or not. Therefore, an oppor-
tunity should be given to the Members
belonging to the Muslim League who have
been mentioned, to explain the position.
They are present in the House. 1 would
request you to kindly exercise your inherent
power to allow them to make a personal
explanation.

SHRIS. M. BANERJEE (Kanpur) |
Sir, 1 do not hold any brief either for the
Jana Sangh or for the Muslim League. The
whole point i* this, In this Half-an-Hour
discussion, the hop, Member who initiated
the discussion Shri Nayanar, and others did
mention certain names, This Half-un-Hour
discussion is regarding alleged involve-
ment of Kerala Muslim League in smuggling

racket. It is not a question of an indivi-
dual. Itis a case of the Muslim League
Party. | may remind you that in this

House, when certain references were made
regarding the R.S.S, activitics or the Jana
Sungh activities or a pewspaper owned by
the Jana Sangh, Shri Atal Bibari Vajpayee
and Shri Bal Raj Madhok were given an
opportunity to explain the position, This
may be the Half-an-Hour Discussion. Ja
tbe name of equity and justice, in the name
of impartiality, I would request you in all
fairness to allow the personal explanation.
Nothing will be lost. If they are involved in
smuggiing, let them go to hell. We condemn
smuggling. Some names were mentioned,
They are the hon. Members of this House,
They should be given an opporiunity to
explain their position. You are at the
moment occupying the Chair. You do not
belong to any party. You are the custodian
of the House to see that justice is dome. 1
would request you to kindly give a chance
to Shri Ismail to explain his position,

DR. RANEN SEN (Barasat) : Sir,
in the course of the speech, Shri Prakash
Vir Shastri made repeated mention of the
pame of Shri Ismail who is an bon., Mem-
ber of this House and who is also present
in the House. As my hon. friend, Shri S.M.,
Banerjee, sugggested, it is at your discretion
to allow the Members belonging to the
Muslim League whose names have been
meationed to make & personal ¢<xplanation,
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It bas been the practice in the House that
if a Member's name is mentioned by some
Member or even by a Member from the
Treasury Benches, then the Member con-
cerned is allowed to make a personal expla-
pation. This has been the practice and
convention in the House. Therefore, 1
would request you to at least allow Shri
Ismail 10 make a personal explanaion.

SHR1 RANJEET SINGH (Khali'a.
bad) : According to the Rules of Pro-
cedure, previously when a slur was cast on
a Member, he had a right 10 stand up on a
point af personal explanation. You hknow
since then the rule has been changed and
the Speaker now desires that when a person
wants to make a personal explanation, be
should give notice and with the Speaker’s
permission be should raise that point of
personal explapation.

Here an allegation has been made
against a whole political Party and pot
against ooe particular person who is in this
House. We have made allegations and
allegations bave been made against us ; and
we have made allegations that the CPI
receives foreign money but we have not
said—we have made exceplions—itbat Shri
S.M. Banerjee receives foreign money. So,
when a whole organisation is involved, one
person is not to rise on a point of personal
explanation. This is my submission.

ot wff yuw : weay wERw, TWH
% wif faazdr 7@ & gfar ® -
g 97 W ¥ fow goq §r 91 & foaw
R 2w & fow | AW fewed & e
orwd § feg § suer § AR w1 oF
7EY q%ar | FWT 9 qUAT § | #E
UL TAATAT AAT & THHT  AEAT TR
& 9T §, e $Y@T g A wEer
wawa ag T8 & fF gaF T 1 adf 51
agam fear oo | 9T AEET TEa E A
39 @g% 1 gon faeet wfad | 3y @@
ax ¥ s{arc gur & 5w g 5
N ¥ A8 1A T ardw gy Afe ardd
T 7P g8 I KT a@ 6y
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afer 9@ /et 71 ot snfaema oaadww
2 w7 e A wlww frar | gwtfe
g Ag ot Jgd & @ ot frama agi
TARF ¥ UF wAEw dm] § gk
frware o 3t [ A, g @Ef a3
o & | @ 9w q1g ¥ wruT o ard
#) gorer & T oY, T avg ¥ Ty
W 9TETE QAGSATA T FH T F7 oA
s & sy wifgy W gafen § o
AT FE€ 7 5 wEAw  vAmeHAGT w7
Mfeq F% wshia fag ot ¥ w21 ag faar
arar @ 937 5T o grew § mrwaw
A= AlgE & A1 9§ a7 sAT Ay faar
srar Fifgd | W Ag aAg O R
femg # afeew i fk awwg # @
wF AE1 & | 3afAe § gy fadew sy
g & g1 @t dfa

SHR1 AMRIT NAHATA : There has
been a convention in this House that mem-
bers are not allowed to throw allcgations
agaipst those parties that are not represented
in this House. I have been chided by the
Chair on more than obne occasion when I
have spoken against Guru Golwalkar or
against Jana Sangh, and the Chair has
always rebuked me not 1o throw allegations
against Parties that are not represented in
this House. Therefore, in all fairness,
cither you should ask or expunging the
entire debate in which a particular party
has been accused of smuggling or the
minimum that shoud be done is that you
should request those representatives of the
Party here to give persopal explanation and
explain the position of their party. Si.nce
they are present here, they need not g ve
you any written notice. They have bten
listening to all these allegations personally
and patiently. Io all fairness, Mr. Chairman

you should give them an opportunity to
explain the position,

SHRI SEZHIYAN : Major Ranjeet
Singh said that due notice should be given
for making personal explanation and Mr.
Shashi Bbushan and others were telling
that the members were present here and

lintening to the allegations Sir, if you go
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through the Rules, no notice need be given.
Rule 357 says...

SHRI RANJEET SINGH : The rule
has since been amended.

SHRI SEZHIYAN: The rule says :

* A member may, with the permission
of the Speaker, make a personal
explanation although there is no..."

Therefore, it simply says that a member
may make the personal explanation with
the permission of the Speaker. Therefore,
il the Speaker is sllowing that, he can make
the personal explapation. But no previous
notice is required as per rule 357. The
amendment dcals with apother aspect.

ot wat @ goa - gwreta AT, T
ag WEAr FIAT §— FMALL S meAr
ar et & ot mAdlg gt & faow A

1§ oAiwA Agt @me §, afsT ag wa
w8 & fF gfems i & fadg 7 @1 d wg
% § | gafeg ag " A @, W9 I
*1 wiwT A g ar €

SHRI M. MUHAMMAD ISMAIL :
Before 1 am given a chance of speaking on
a personal explapation 1| want 10 submit
that it is not only the Muslim League that
was mentioned, but speaker afier speaker
has also referred to me saying, ‘he is situng
here; he is not saying anything' thereby
implying that 1 am admitling what all they
arc. saying.

Sir, 1 have been observing your ruliog
that 1 should mot stand up. 1 stood up
scveral times but you asked me to sit down,
Therefore, 1 thought in all fuirness, usiog
your discretion in & proper way, you will
give me a chance. And pow, rincc my name
has also come in in the course of the debate,
1 should be given a chance, in -all fajroess,

to have my say, Sir, Therefore, 1 request .

you to give me 8 few mioutes (0 explain the
position from my point of view, .

MR, CHAIRMAN: Mr Muhammad
Ismail, the position is that, so far as I am
cotzerned; sitting here in the Chair, all
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parties are oqually respoctable to me and I

personally do not approve of any allegations -

being levelled against persons.

SHRI AMRIT NAHATA : Persons and
parties too...

SHRI M. MUHAMMAD ISMAIL ;
Then, you expunge-the whole thing...

MR. CHAIRMAN : Kindly hear me.
Now, the position is that you must have
received a Circular which has been issued
by our Lok Sabha Secretariat adding an
item (cccc) under ‘Personal explanation by
member' which reads as follows,

““115C, No member shall be permit-
ted to make a statement by way of
personal explanation under rule 357
unless a copy thereof has been
submitted in writing by the member
to the Speaker sufficiently in advance
and the Speaker has approved it,
Words, phrases and expressions which
are not in the statement approved
by the Speaker, if spoken, shall not
form part of the proceedings .of the
House.

[To be inserted after direction 115B
of the Directions by the Speaker
under the Rules of Procedure -and
Conduct of Business -in Lok Sabha
(Second Edition)™.]

Moreover, the procedure that we follow
for these Half-an-hour Discussions is a bit
different from the procedure that we follow
in regard to the discussion of other items of
business. The procedure prescribed here
is that the hon. Member . who has given
notice will make a spesch; then .others- whose
names may secure a position in the Ballot,
bave a right to ask questions and .then the
Hon. Minister in charge replies.

Therefore I am sorry, I am .bound by
these Rules and now | call upon the Honm.

Minister to reply.

SHRI AMRIT NAHATA : 'The whole
proceedings should be expunged.

SHRI SHASHI BHUSHAN, rose— .
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MR. CHAIRMAN : We have already
taken 55 minutes instead of 30 minutes.
The House bas taken 55 minutes already
and after all we should have some regard
for the time of the other hon. Members.
Let the bon, Minister reply now.

. it wrfw wpaw : gwefa wEea, W
uw gfaafes sew g o @ 1 A
STST YU &Y g9 &7 WAWL A G-
AT ¥ FiR tgdReE ¥ for @3-
e 7 foar o, w@ gfe & W s
wrer ffg

MR. CHAIRMAN 1
Minister reply.

Let the hon.

SHR1 M. MUHAMMAD ISMAIL :
1 refute all the allegations very clearly,

MR. CHAIRMAN : The hon, Minister
please,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : Mr. Chairman,
Sir, unfortupately, rather (han limiting
jtself to the omain points of the
issue on which this debate was raised,
this particular discussion has shifted towards
entirely & new ground which is not covered
by the notice and which is not covered by
the points that were mentioned by the hon.
Member who raised the discussion.

1 would first of all deal with ihe matters
that are raised by various hon. Members
one by one, and then come to the facts of
the matter a8 we bave them with us.

First of all, allegations have been made
sgainst a party that is represented here and
also a party which until recently was part
of the Goveroment of a Siate. 1 thought
that Shri Kanwar Lal Gupta knew things
a little better. He should know that when
anti-smugglivg operations are conducted
end 1he smugglers are trapped, it is the
cusioms authorities and the customs stafl
who are concerped; the iocal police does
pot comeé into the pictwre at all, The
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customs officers themselves can arrest a
person, can proceed against him and can
produce him before the magistrate, The
local police may come in later on, and the
magistrate's permission might be obtained
later on. But, for handling the smugglers
or for stopping smuggling, it is the customs
staff itself who have been empowered by the
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Act of this House who take all these
actions. ,.
SHRI KANWAR LAL GUPTA : But

they take the help of the police.

SHR] VIDYA CHARAN SHUKLA :
Therefore, I would say that it is unforiunate
and wrong to allege that just because the
Muslim League had had a Home Minister
in the former Government of Kerala,
smuggling activities had started in Kerala
and so much of smugglipg operations had
been shifted from Bombay to Kerala. That
is absolutely unfounded and absolutely
wropng. 1 stroogly refute the allegation that
has been made. Secondly, as regards the
question of apy Minister., 1 think Shri
S. Kundu probably mentioned some Minis=
ter of the State Government, .,

SHRI RANIJEET SINGH : No, of the
Central Government.

SHRI KANWAR LAL GUPTA : Of
both.

SHRI VIDYA CHARAN SHUKLA :
As far as 1 understand, the question of
Central Government Ministers being in-
volved does not arise,

AN HON. MEMBER : Why?

SHRI VIDYA CHARAN SHUKILA :
He probably meant those Ministers who
probably represented the Muslim League in
the Kerala Ministry and others who were
probably concerned with that. I would say
that as far as...

SHRI S. KUNDU : 1 said ‘Ministers’,
Now he is putting words into my moutb,
and says that I probably meant Ministers of

the Muslim League and all that, What is
this ?
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MR. CHAIRMAN : Was he referring
to Central Ministers then ?

SHRI S. KUNDU : [ said 'Ministers’,

SHRI VIDYA CHARAN SHUKLA :
I would say that as far as the information in
our possession goes, no such complaint has
even been made that any Minister is involved
much less any allegation or information of
this kind; so, it is absolutely unfounded. I
would like to assure Shri. S. Kundu that
nothing of this kind has happened and no
allegation has been made as far as my
personal knowledge goes at this time, and I
do not think that any such allegations or
complaiots have been made to us either
orally or in writing.

SHRI1 E. K. NAYANAR : He is referring
to Central Minpisters or State Ministers ?

SHRI VIDYA CHARAN SHUKLA :
The other allegation that was made was
regarding the Congress and the Muslim
League combining in Kerala in the coming
elections there. May I say that this is a
very futile exercise ? There is no question
of any combination of any one party with
another party, as far as the present moment
goes. There might be confabulations going
on and there might be discussions going on.
Apart from that, 1 would also say that
even if there were collaboration to connect
this matter with the smuggling racket in
Kerala would be so wildly absurd that
1 would not expect any hon, Member of
this House to seriously believe in that kind
of allegation,

SHRI E. K. NAYANAR : Why are the
Central Government not takiog any action
in the serious smuggling racket in Calicut ?
He is responsible for it,

SHRI VIDYA CHARAN SHUKLA :
Most of this debate consisted of such
absurd and wild allegations. For instance,
Shri Kanwar Lal Gupta got up and made
an allegation that the Governor of Kerala
had written to the Prime Minister makiog
allegations of this kind,

i phatically ra it. It is absol ly
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SHRI KANWAR LAL GUPTA 1 Hijs
he received any letter from the Governer
of Kerala regarding smuggling there 7 If
he has, will he lay it on the Table ?

SHRI VIDYA CHARAN SHUKLA : I
am saying that no such letter has been
received from the Governor of Kerala and
what he is saying is wrong.

SHRI KANWAR LAL GUPTA : All

right, Has he confirmed it ?

SHRI VIDYA CHARAN SHUKLA :
I am saying this on the basis of the infor-
mation | have in my possession at present.

SHRI KANWAR LAL GUPTA : Whal
does he mean by ‘at present’ ? !

MR, CHAIRMAN : He should not be
interrogated after every sentence.

SHRI VIDYA CHARAN SHUKLA :
Other matters were mentioned regarding
the Muslim League's activities, its history,
what they had done in the past, what
they are doing and what they = are
likely to do in future. May 1 say that
it is mot only very unfortunaie that such
things are allowed to be said bere, but it
was also completely irrelevant to the matier
under discussion.

SHRI P. GOPALAN : His reply itself
is irelevant,

SHRI VIDYA CHARAN SHUKLA : A
smuggler may be connected with 2 person.
But 10 draw any conclusion or copjecture
from it and make it the basis of a state-
ment that so and so was connected with
such party or that he is the son of so0 and
so on and therefore, the entire party would
be doing this is completely unfounded, I
hope such things would not be mentioned in
the House in future at least.

SHRI P. GOPALAN : Ona polnt of
order. Here the Minister was mainly deal-
ing with the political aspects of a problem,
but we are very much concerned about the
aclivitics of & particular political party in
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Kerala, There have been very serious
allegations which were publicised in many
papers of Kerala that this organisation is
indulging in the smuggling business oo a
large scale... (Interrupiions).

SHRI EBRAHIM SULAIMAN SAIT:
That has been denied by the Minister,

SHRI P. GOPALAN : We know that
in Kerala the Treasurer of the Muslim
League, Mr. Kallatra Haji, is one of the
mos notorious smugglers in Kerala. Mr.
Bafakki Thangal's son was arrested ; his
godown was searched by the Customs. So
we want a categorical reply from the
NiTltpr whether this organisation is indulg-
ing in smuggling or not.

SHRI EBRAHIM SULAIMAN SAIT :
It was going on whem EMS was Chief
Minister.

S}_ln,l M. MUHAMMAD ISMAIL ;
On a point of order.

MR. CHAIRMAN : No point of order
now,

SHRI VIDYA CHARAN SHUKLA :
I was saying that such allegations that have
been made here have been made, it appears
to me, with political motives and there is
0o basis for making them.

SHRI KANWAR LAL GUPTA : On a
point of order. He must withdraw the
words,

g o, ¥ iz v W 98
t s wift at wgem ¥ wgr s qt o
ot A Qfaferw Afer ¥ w1
% g sz v § fe o of agt gee
wER §, B a%a } e SR W ¥
wavE @Y ¥fe fedr WY woww fe
e qfex qua §, 96 Qaerd
Y AW ST, T T wT ) W9 N
v fosr Y R afm & gn oY
v wond §, W e v b
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SHRI M. MUHAMMAD ISMAIL : On
a point of order.

MR. CHAIRMAN : He can rise later.

Wt virceT™ g o qTAr 6T g
%1 AT T {6 H A7 w9 NE-
feweit Mifadze &)

SHRI YIDYA CHARAN SHUKLA :
May 1 say that I did not say it was a wrong
or mala fide motive, 1 only said it appears
to me that all these allegations have been
made with political motive.

SHRI E. K, NAYANAR: Was his godown
searched 7 His party is allied with the
Muslim League. That is why heis not
replying to... (Interruptions). 1 have asked
specific questions.

SHRI M. L. SONDHI (New Dethi) :
How can you permit this responsible Minls -
ter to come here and make a statement
which is a direct jovitation to smuggling ?
He must be in Jeague with smugglers. I
have respect for Mr. Ismail, but the manner
in which this particular Minister has ans-
wered shows lack of responsibility, shows
his vicious outlook, He is insulting the
House. (Interruptions).

MR. CHAIRMAN : Everybody s
butling charges against others, How can
we conduct the proceedings of this House ?

SHRI M. L. SONDHI : We greatly
welcome your words. You said nobody
should hurt Mr. Ismail's sentiments, |
thipk it is a very good thought, but these
junior Ministers who come here, insult
the House, What does he mean by it ? He
must apologise. Mr. Shashi Bhushan
made a good point. He is politically
motivated, be must withdraw it.

SHRI EBRAHIM SULAIMAN SAIT:
The Minister is giving only facts, Why
are you people disturbed 7 It shows a
guilty consclence, ...(Interruptions).

SHRI VIDYA CHARAN SHUKLA :
Mr. Beol Skanker Sharma also asked me
whether the Wanchoo Committes will also
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go into this matter. Only this morning 1
answered a question regarding  this
Committee. It is coocerned mostly with
direct taxes, it is not concerned with this
matter,

Another question that was asked by a
Member was regarding our revenue intelli-
gence services from those places from
where these thiogs are smuggled
into India, for instance Dubai, Kuwait,
Hong Kong, Singapore and other places.
We have made arrangements for receiving
revenue intelligence, but I do not think
it would be in our interest to reveal the
details of any arrangement that we have
made, but we do take care to get as much
information as possible.

SHR1 P, GOPALAN : More arrange-
ment, more smuggling.

SHRI VIDYA CHARAN SHUKLA: One
question was asked which was not really
relevant, whether I consider the Muslim
League to bea communal organisation or
not, We do consider the Muslim League to
be a communal organisation or not, We do
consider the Muslim League to be a commus-
pal organisation.

SHRI M. MUHAMMAD ISMAIL :
No, Sir; you must explain what you mean
by communalism .. (Interruptions.)

SHR1 EBRAHIM SULAIMAN SAIT :
What about Jan Sangh ?

SHRI VIDYA CHARAN SHUKILA :
Jan Sangh is also a communal organisation.
(Interruptions.) Facts have not been disputed
by any of the speakers; they have been
given in a nswer to the unstarred question
on which this balf an hour discussion had
been based and I do not think that I
should take the time of the House by
repeatiog that information. 1 had clarified
that in this particular case so far in our
investigations we have found no political
involvement of any kind; it is merely a case
of smuggling and the person is being treated
as a suspect-smuggler. Investigations are
going on and 1 can assure the House that
no political considerations of any kind will
be allowed to interfere in our investigations.

SHRI KANWAR LAL GUPTA : How
many persons have been arrested 7

in smuggling racker 394
(HAH Dis.)
SHRI P, GOPALAN : Have you arres-
ted Baffaki ?

SHRI M. MUHAMMAD ISMAIL :
There is no charge against him. Lot him
go before the investigating authorities and
place his evidence before them; he thinks
he can browbeat here. I challenge him to
place his information before the authorities

‘concerned.

SHRI P. GOPALAN : Qur paper has
published it openly; we accept the
challenge.

SHRI VIDYA CHARAN SHUKLA ;
Any relationship of any suspect-criminal
with anybody would also not be allowed to
stand in the way of-fair and impartial
investigation.

May 1 in cooclusion say that we have
made very extensive arrangements to check
smuggling and we are going to tighten our
anti-smugging measures so Lhat such things
that are going on in the West Coast are
cffectively swpped. I should like hon,
Members o take as keen inierest in anti-
smuggling measurcs as they have taken in
this case...([nterruptions,)

SHRI M. L. SONDHI : He waats us to
take interest in this; he bas one of the most
confused minds ever to adorn the Treasury
Benches... (Interruptions.) Shri Shashi Bhu-
shan will make a much better Minister.

SHRI VIDYA CHARAN SHUKLA ;
Sir, 1 hope the hon. Members will ke
a keen interest in the anti-smuggling measu-
res that we aro adopiiog and also see that
any such information that they get about
smuggling activities or smugglers is promptly
brought to our notice s0 that we can take
quick action against those people,

Lastly, one question was asked of me-
bow many people were arresied. Apart from
Baffakki, five others who were found
in the boat have also been arrested in this
matier,

18,46 hrs,

The Lok Sabha then adjourned 1il] Eleven
of the Clock on Tuesday, Augwst 11, 1970,
Sravana 20, 1892 |Saka).



